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Prime Minister that there -will be no
deflection  from the very clear
announcement that he made, that the
condition-precedent to cease-fire ghall
be the vacation of aggression and that
he still sticks to that, I think there
should be an end to all discussion now.
We stand by the Prime Minister and
the Government and we hope they
will carry out this solemn declaration.

Shri Lal Bahadur Shastri: I shall
take only one minute. I merely wanted
to clarify what I have just now said,
at the end of my observations. I shail
just repeat what I said in the state-
ment in the beginning. I do not know
if Shri Ranga remembers it, but T did

say in that:

“I would, however, assure the
House that we shall not accept
anything which is not consistent
with what I had stated last Wed-
nesday, which this House so gene-
rously endorsed.”

~ T had already made it quite clear,
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Mr. Speaker: Now we will take up
papers to be laid on the Table.
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PAPERS LAID ON THE TABLE

NOTIFICATIONg UNCER MINEy AND Mi-
NERALS (REGULATION AND DEveLopP-
MENT) ACT, AND ANNUAL REPORT FrC..
OF SINGARENT COLIIERIES.

The Minmister of Steel and Mines
(Shri Sanjiva Reddy): Sir, I beg to
lay on the Table a copy ecach of the
following papers:

(1) Notification No. SO 556 dated
the 10th April, 1965, under
sub-section (1) of section 28
of the Mines and Minerals
(Regulation and Develop-
ment) Act, 1957. [Placed i»
Library, See No. LT- 4311}
65.]

(2) (i) Annual Report of the
Singareni Collieries Company
Limited, Hyderabad, for the
year 1983-84 along with thc
Audited Accounts and the
comments of the Comptroller
and Auditor-General there-
on, under sub-sectiop (1) of

section B819A of the Com-
panies Act, 1956.
(il) Review by the Government

on the working of the nbow_:
company.
[Placed in Library, See No.
4312/|657.
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